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FORM A
Public Announcement
(Under Regulation 6 of the Insclvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corperate Persons) Regulations, 2016)
For the attention o( the cred:lors ol Birla Tyres Limited
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1__[Name of corporate debtor ]Ena Tyres Limited
2 |Date of incorporation of corporate tﬂ11m018

lebtor

thorty under which corporate

ebtar is in istered

Corporate  Identity  No./Limited [L25209WB2018PLC228915

Liability  Identification No. of
debtor

R of Companies, Kolkata

5 |Address of the registered office and [9/1, R.N. Mukherjee Road, Birda
principal office (if any) of corporate |Building, Kolkata - 700001

[debtor

& [Insolvency

respect of corporate debtor
7 |Estmated date of closure of

date in |05/05/2022

01/11/2022
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8 Lh':ame and registration number of [Mr. Seikh Abdul Salam
e Insolvency professional acting [Regn. No. IBBI/IPA-003/1P-

as interim resolution professional  |N00250/2019-2020/12966

9 |Address and e-mail of the interim EJ. Linton  Street,  Beniapukur,

resolution professional, as [Kolkata-700014.
registered with the Board
10 |Address and e-mail to be used for [54J,

Linton  Street, chapukur
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e et Barn aa ; salam | 0695 Eymail com P wuh the interim |Kolkata-700014.
Tomwtf & ‘W" ! ut fessional je-mail: birlatyres 2022@gmail.com
11 [Last date lor submission of claims  |19/05/2022

12 |[Classes of creditors, if any, under

Iclause (b) of sub-section (6A) of |Not Applicable
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witfe section 21, ascertained by the
. |oft oot v o wlie Do D L v Pl
3. (R ucuipr| iorym 4| S identified o act as Authorised [Not Applicable

o -7 S (&6)- Representative of creditors in a

L -wm : lass (Three names for each class
o, [ofE ot e i I 14 [Relevant Forms and Details of [Web link.

e T « Ffve horized  rep i are |hitp:/ ibbi. |

frgms fna i | |available at Physical Address: NA
18 | @) efde vy an e ¥ # Notice is hereby glven that the National Company L,aw Tribunal r:;s g:::rolt_! y::

) ST & N W Enited on ORI0S2022. )

CINICR BV W The creditors of Birla Tyres Limited, are hereby called upon to submit their claims
T AR Fmie Wit w1 e 1% 4 SO (U PTG otior s s e D with proof on or before 19/05/2022 to the interim resolution professional at the
mmmmmmmmml address mentioned against entry No. 10.

St TPt SHFBE- 43 TR 4R WA WREA T, e el vt =T 2| | | e financial creditors shall submit their claims with proof by electronic means only.
giaf eve 72 A w«ﬁmwmmmmmw Al other creditors may submit the claims with proof in person, by post or by

In/or/ 0% -0 11 W1 wT electronic means.
wm - e O] S G s st affF # Seades e, | | [A financial creditor belonging to a class, as listed against the entry No. 12, shall
tecaTn & SR wflA-e wa (BrE W) v wivs Sl i % 3t 3¢z | | |indicate its choice of authorised representative from among the three insolvency
A mmwm“mmmm“ | | professionals listed against entry No.13 to act as authorised representative of the

class [specify class] in Form CA - Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 07/05/2022 SEIKH ABDUL SALAM
Place: Kolkata Reg. No. IBBI/IPA-003/1P-N00250/2019-2020/12966




